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ORDER 
 
PER ANUBHAV SHARMA, JM: 
 

 

This appeal preferred by the assessee is against the order dated 

10.08.2023 of the Commissioner of Income-tax (Appeals) for assessment year 

2014-15. 

 

2. Heard.  An adjournment application is moved on behalf of the Revenue.  

However, the ld. DR has pointed out that the ld.CIT(A) has passed the 



ITA No.2833/Del/2023 
 

 

 

2 
 

impugned order taking into consideration the judgement of the Hon’ble Delhi 

High Court in assessee’s own case. 

 

3. It comes up that the issue involved is whether the assessee was not liable 

to deduct tax at source on external development charges.  The ld.CIT(A), taking 

into consideration the judgement of the Hon’ble Delhi High Court in WP(C) 

6742/2022 in a bunch of cases decided on 24.03.2023, has decided the issue in 

favour of the assessee for which the Revenue is aggrieved. 

 

4. We find no justification in the adjournment request.  The same is rejected. 

 

5. Further, the grounds as raised are only questioning the wisdom of the 

ld.CIT(A) to have followed the judgement of the Hon’ble Delhi High Court in 

assessee’s own case which in itself cannot be a valid ground of appeal without 

pointing out as to how the facts are different or if there is any subsequent order 

of the Hon’ble Supreme Court contrary to the law relied by the ld.CIT(A).  The 

grounds have no substance.  The appeal of the Revenue is dismissed. 

     Order pronounced in the open court on  14.02.2024. 

       
                  
     (DR. B.R.R. KUMAR)                                              (ANUBHAV SHARMA) 
 ACCOUNTANT MEMBER                               JUDICIAL MEMBER                         
 

Dated: 14th February, 2024. 
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